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3 Soumen Das, son of Tarak Nath Das,

aged about 39 years,
at Old Jhee] Road Street, Kolkata 71y
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residing at 23/1B/H /5, Coss; pore Road, Ko kay

a 700 oup

Kolkata 700 002

7. Shivsankar Das, son of late Sann

vears, residing 124, K Rain D
Nimta, Kolkagy 700 0049

yast Charan Das, aged
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as Road, I
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9. Tapan Karmakar, son of late Manik Karmakar, aged about 45 vyears,
residing at Goar Khara Malir.Bagan, P.8. - Sonarpur, Post Office -

. - :
Sonarpur, District ~ 24 Paraganas (South), Kolkata 700150

i APPLICANT -

VERSUS -

i) Union of India, through the Secretary, Ministry of Defence, South Block,
. NewDelhi1

i)  The General Manager, Gun and Shell Factory, Cossipore, B T Road,
Kolkata 700 002
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(<%

No. M.A. 350/00393/2017 Date of order: 20.7.2017
O.A. 350/00678/2017

+

Present: Hon'ble Mr. A K. Patnaik, Judicial Member

For the Applicant : Mr. A. Chakraborty, Counsel
For the Respondents Mr. B.B. Chatterjee, Counsel
ORDE R (Oral)

Per A K. Patnaik, Judicial Member:

Heard Mr. A. Chakraborty, Ld. Counsel appearing for the applicant.

2. M.A. No. 350/00393/2017 filed for joint prosecution is allowed and

disposed of.

F

3. | find that Mr. B.B. .Chatierjee, Ld. Coﬁn’se'il,.wh_o usually appears for

B Coe ) \‘ .
the Union of India is present in Gourt and on my advice a copy of the O.A. is
; ~ g, ‘\.
served upon him, b o Lot

4. This O.A. has been filedby ShriAmalefitu st %nd eight others
challenging inaction on the part of the respondent authorities in not
(

regularizing their services ihough they have-rende‘red 240 days of service in

the organization. This O.A. has been filed prayiag‘for the following reliefs:

ar

“‘a} An order do issue directing the respondents to absorb the
applicants, Ex-Casual Nerricks/Safaiwalas under the respondents
since similarly circumstanced casual labourers were regularized
under the respondents.

b) Leave may be granted to add thé other applicants in the Original
Application under Rule 4(5)(a) under CAT (Procedure) Rules, 1987..”

5. The facts in a nut shell as per Mr. Chakraborty, Ld. Counsel for the
applicant are that the applicants were initially appointed as Nerrick
Labourers under General Manager, Gun & Shell Factory, Cossipore. They
were appointed to work in the said post with the approval of the General

Manager. They completed more than 240 days of service In the year 2010.
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After the year 2010, they were placed under Contractor. Now they are being
paid through Contractor though they are working as Safaiwala in the Gun &
Shelt Factory, Cossipore. It is their contention that though some of the
Nerricks/Safaiwalas who were working with them have been absorbed by
the respondent authorities but they have been deprived of the same.

6. Mr. A. Chakraborty, Ld. Counsel for the applicant submitted that
the grievance of the applicant would be more or less addressed if a specific
order is passed by directing the concerned authority i.e. respondent No. 2
to dispose of the representation dated 23.02.2017 within a specific time
frame.

7. lthink it appropriate to di$pose Of“'this;Q.A. without waiting for reply

by directing the respondent No: 2, that if-any édcrr)._i‘epresentation have
N S \\ ’lf‘! N ” l'\.

been preferred on 23.02.2017'an‘dlthe;'sa(r;{;is:still pending consigeration,

4

then it may be considered and disposed g\f;by,way of a well-reasoned order’
- ; . \‘ \\-. . _ !

aga e - .‘ : ", - L . — .
within a period of six weeks from the date. of receipt of,a_cépy of this order
- ‘ . -

r—

- AN
under communication to the. applicant and if-after such consideration, the

Yy

. A
applicant’s grievance is found to be genui?1e, then expeditious steps may be
- d

taken within a further period of six weék'é',tO'é;d/end the benefits to the
applicant. However, if in the meantime, the representation stated to have
been preferred on 23.02.2017 have already been disposed of then the
result be communicated to the applicant within a period of two weeks from
the date of receipt of a copy of this order.

8. | make it clear that | have not gone into the merits of the matter and
all points are kept open for the respondents to consider the same as per the
rules and regulations in force.

9. A copy of this order along with paper book be transmitted to the

respondent No. 2 by speed post for which Mr. A. Chakraborty undertakes to

AL
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deposit necessary cost in the Registry by the next week.

10.  With the aforesaid observation and direction, the O.A. is disposed

of.
(A.K. Patnaik)
Judicial Member
SP
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